285 Qw. of Privileps SRAVANA 10, 1900 (SAKA)
correspondent

against Times of India
SHRI P. K DEO (Kalahandi): I
would like to gubmit in this regard..
MR. SPEAKER' Not after my de-
cision. (Interruptions). Is it the

of the House to duspense
with the lunch hour and dispose of it

today?
BEVERAL HON MEMBERS No.

SHRI KANWAR LAL GQUPTA: I
want to speak on that. .

MR. SPEAKER: 1 will fix it for
some other day.

SHRI KANWAR LAL GUPTA: 1
wouid speak gn that after lunch,

MR. SPEAKER: No. after lunch,
we are taking up a different matter.

13.01 hrs,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

Popers Laid 286

Now, the statement showing sup.
plementary Demands for Granis.

ARY DEMANDS FOR
GRANTS (GENERAL), 1878-79

THE MINISTER OF BSTATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): I beg
to present a statement showing Sup-
plementsry Demandg for Grants in
respect of the Budget (General) for
1978-79.

14.05 hrs.
PAPERS LAID ON THE TABLE

NOLUIFICATION UNDER REPRESENTATION
or THE ProrPLE ACT AND REPORT OF LAW
COMMISSION re¢, CRIMINAL LIABILITY FOR
FAILURE BY HUSBAND TO PAY MAINTEN-
ANCE ETC,, TO WIFE Ag GRANTED BY COURY

THE MINISTER OF LAW, JUS.
TICE AND COMPANY AFFAIRS
(SHR] SHANTI BHUSHAN): 1 beg
to lay:

(1) A copy of Notification No.
S.0, 303(E) (Hindi and Enghsh ver-
s1ons) published in Gazette of India
dated the 19th June, 1878 making
certain amendment in the gescrip-
tion of the 12-Champhai constituen-
¢y in Schedule XXVII of the Deli.
mitation of Parliamentary and As-
sembly Constituencies Order, 1876
under sub-section (2) of section 9
of the Representation of the People
Act, 1950 [Placed in Library. See
No. LT-2519/78).

(2) A copy of the Seventy-third
Report (Hind; and English vergions)
of the Law Commission an Crimi.
nal Uability for fellure by husband
to pay mantenance or permansnt
alimony granted to the wife by the
Court under certain enactment or
rules of law [Placed in Library.
See No. LT-2520/78].



